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IN THE CENTRAL AONINISTRATIVE TRIBUNAL 
4  AT HYDERABAD 

GA 14B/9.i. 

Ch.Venkata Ratnam 

W_m 
HYDERABMO BENCH 

Date of Decision: 14-2-91s. 

. .AppliCa nt 

Vs. 

1. Senior Deputy General Manager, 
South Central Railway, Rail 
NiLayam, Secunderabad. 

z. Divisional Railway Manager 
(Personel) South Central Railway 	- 

Hyderabad MG Division, Secunderabad. 
.Respondeflts 

Counsel for the Applicant 

Counsel for the Respondents . 

CUR AM: 

THE HON'BLE SHRI O.N.JAVASIMHA 

THE HON'BLE SHRI D.SURYA RAG 

Shri C.V.Subba Rao 

Shri NAJ.Ramana, SC for Rlys 

VICE-CHAIRMAN 

NENBER (JUDICIAL) 

(Judgment of the Division Bench delivered 
by Hon'ble Shri D.Surya Rao, Member (J) ). 

The applicant herein is an employee of the South 

0— 
Central Railways working in the M.G.Division. While hs=wa-s 

working as Chief Controller in Guntakal Division he was 

promoted as Assistant Operating Superintendent and posted 

at Hyderabad M.G.Division. After posting at Hyderabad M.G. 

Division he was alloted Type-lU quarter by an order dated 

13-7-1989 issued by the 1st respondent. Thereafter the 

applicant was reverted to a substantive post of Chief 

Controller, but retained at Hyderabad. He claims that he 

is entitled to allotment of Type-lU quarter even in the 

- 
set-,i-er post of Chief Controller. By the impugned order 

cit. 2-1-1991 the 1st Respondent informed the applicant t 

qr- - 
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- 	 .,rat9 the q
uarter as his c350 is on of the 

he snuu 	--- - 

un_authorised occupatiofl of the quarter with efrect from 

He es called upon to vacate the quarter 
23_11_19891  

uithifl ten days. He states that he has submitt0dLP52 

tatiOfl dt.91991 in raspOnse to the notice dt.2191 

tment was4fladB 
stating that the allo 

	

	
to him duly 	

quarter 

1214/1/V 35 dated 13_71989. He also 
No.364 by an order No.  

states that he is eligible for Type—tV quarter as he 

belongs to essential services. He therefore prayed for 

being permited to retain in the said quarter .a3As no orders 

have been passed on his representation, he has fjjed the 

present application apprehending that he is Likely to be 

forced to vacate the quarter No.364. 

2, 	We have heard the learned counsel for the appli— 

cant Shri C.U.Subba Rao, learned counsel for the Applicant 

and S:hDi N.V.Ramana, learned standing counsel for the Res—

pondents, who takes notice at the admission state and 

opposes the application. From the facts stated above it is 

clear that the applicant had made a representation on 9-1-1 

questioning the action of the 1st Respondent in issuing the 

impugned order dt.2-1-1991. The said representation is yet 

to be disposed—of. The application as such is prematUre 

under section 20 of the Administrative Tribunals Act, 1965 

as six months time has to 	elapsej before the applicant 

CQA 	 we may 
,jpproach4-gog the tribunal. However,/notica that the appli 

cant apprehends vacation from the quarter occupied by 
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disOOSWQ of his representation.  
In theSet'tt' 

eVGfl oelu 
uhil disP O5WQ of the appliC3t0fl as prefflatB 

cUmSt8ntCS  
the penal rant 

we direct the respond8flt5 not to recover  

until the representation at.9_191 has been disposed-of 

by the competent authOtItY 	
The respondents w

ill also give 

an 
o
pportunitY to the applicant beinQ persOY heard 

before passiflQ an order on his reprasentati0t 
	Till the 

disposal of his reprBSentati0It he may be retained in the 

same quarter wnich is occuplied by him at present. 

3. 	Adcording'  the Original Application is disposed-of 
k 

as premature with the above directions. No order as to 

costs. 

(s.N. JAVASIIIHA) 
Vice—Chairman 

(D.SURYA RAD) 
Ilember (J) 

Dated: 14th February, i99:!! 
	 Wa(o 

 

a vi, 	

Dictated in Open Court crputy negast 

To 

The Senior Eeputy General Manager, S.C.Railway,  Railnilayam, Secunderabad 

The Divisional Railway Manager(per50) 
South Central Railway 
Hyderabad MG Division Secunaerad 

One copy to Mr.G.v.subba Rao, Advocate, 
1-1-230/33 Jyothi Bhavan, Chikkadapallj Hyderabad_020 
One copy to Mr. N.v.Ramana SC for Rlys, CAT.Hyd.nch 

S. One copy axJ!dr.spare. 
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IN THE CENTRAL A4INI 

HYDERABAD BENCH 

THE HON'BLE 

AND 

THE HONZBLE MR.D.srJRyA MO : 14(J) 

AN)) 
THE HON'BLE' ,MR.J. RASImHA MURTY:M(J) 

A40 

THE 1-ION' BLE MLR4kLASUBPJJ4]tNIAN:M(A) 

Dated: 
 

ORDE94 JIJLCMETZ 

MSA.;;

>/2CA NO. ir  

T./jo, 	 W.P.No. 

O.A.No. 	
AS ICV 

Li 

AdmitLed and Interim dire 
issud, 

All ced 
it 

Disposed of 	/dracio: 

Disrais d 

Dismiss d as WI 

Dismiss d for default.. - - 

M.A. Or ered/Rejected. 

No order as to costs. 
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